FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
[Name of Corporate Debtor]

Sl. PARTICULARS DETAILS

No.

1 Name of corporate debtor M/s.KIKANI INTERNATIONAL
PRIVATE LIMITED

2 Date of incorporation of 28/10/2013

corporate debtor
3 | Authority under which corporate | ROC-Coimbatore
debtor is incorporated/registered
4 | Corporate Identity No. / Limited | U17111TZ2013PTC019963
Liability Identification No. of
corporate debtor

5 | Address of the registered office | SF.NO:283/2A. KONDAMPATTI
and principal office (if any) of | VILLAGE, VADASITHUR VIA,
corporate debtor KINATHUKADAVU TALUK,
COIMBATORE, TAMIL NADU 641
202 INDIA

6 | Date of closure of Insolvency 08/07/2022

Resolution Process
7 Liquidation commencement 01/05/2023
date of corporate debtor
8 | Name and registration number of | S KANGAYAN

the insolvency professional acting | Regn No.IBBI/IPA-002/IP-

as liquidator N00866/2019-2020/12770

9 | Address and e-mail of the Plot No.81, 3rd Street, Phase |,
liquidator, as registered with Dollars Colony, Vengambakkam,
the Board Tambaram East, Chennai 600 127

email:kangayan.s@gmail.com

10 |Address and e-mail to be used | Plot No.81, 3rd Street, Phase |,

for correspondence with the | Dollars Colony, Vengambakkam,
liquidator Tambaram East, Chennai 600 127
Email:kikani.liquidation@gmail.com
11 | Last date for submission of claims | 31/05/2023

Notice is hereby given that the National Company Law Tribunal (Chennai
Bench-l) has ordered the commencement of liquidation of the [Kikani
International Private Limited ] on [01st May 2023].

The stakeholders of [Kikani International Private Limited ] are hereby called
upon to submit their claims with proof on or before 31st May 2023 [insert
the date falling thirty days from the liquidation commencement date], to the
liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with the proof in person, by
post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Name and signature of liquidator: S KANGAYAN
Date and place:: 02/05/2023 & Chennai

Size : 8 (W) x 15 (H)
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EAST COAST RAILWAY

Tender Mo, 30235241, Did. 27,04 2023

HAME OF THE WORK : Erli=lif:18
ULTRASONIC DOUBLE RAIL TESTER
WITH 9 PROBES ON EACH RAIL AND
MINIMUM TWO BASE LIMES
COLOURED SIGHALS AND REAL A-
SCAN PULSE ECHO WITH
CONTINUOUS RECORDING OF B-
SCAN STORAGE OF EACH PRDBE
ALOMNGWITH DATA SETUPS. AS PER
RDSO SPECIFICATION
RDSO/MEC/NDT/130/2007 (B-Scan)
Rev-l¥, August 2021 VERSION No, 5.0
Effective Date: 31.12.2022

IMSPECTION BY : Consignes as RDSO
decentralized the inspection of USFD

G

glenmark

GLENMARK PHARMACEUTICALS LIMITED

Registered Office: B/2, Mahalaxmi Chambers,

22, Bhwlabhai Desai Road, Mumbai - 00 026
Corporate Office: Glenmark House, B. D. Sawant Marg, Chakala,
OH. Western Express Highway, Andheri (E), Mumbali - 400099
Phone No: +91 22 4018 8999 Fax No.: +91 22 4018 0985
Website: www.glenmarkpharma.com;

Email: compfiancectficer & glenmarkpharma.com
CIN: L24209MH197TPLCO19982

NOTICE
Motice is hereby given pursuant to Regulation 29 read with Regulation
47 of S5EBI (Listing QObligations and Disclosure Requiremeants)
Regulations, 2015 that a meeting of the Board of Directors of Glenmark
Pharmaceuticals Limited will be held on Friday, May 19, 2023,
intar-alia, to consider and approve the Standalone and Consolidated

!-!UCIIOI‘I !ale |!ol|ce |0I' !ale 0| immovagle !ropei IIBS un!er ll!e !ecurlllzallon an!

&1 & Canara Bank 4\

Msts
(A RNMENT OF INDIA"UNDERTAKING)

ARM-Il BRANCH, MUMBAI: 3“ Floor, Canara Bank Building, Adi Marzban Street, Ballard
Estate, Mumbai - 400 001. sTel.: 022-22651128 / 29, *Email: cb6289 @ canarabank.com

Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with provision to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) ang
Guarantor(s) that the below described immovable properties mortgaged/charged to the
Secured Creditor, the Possession of which has been taken by the Authorized Officer o
Canara Bank, will be sold on “As is where is”, “As is what is” basis on 19.05.2023 for recovery o
Rs. 2,37,90,21,091.70 (as on 30.06.2021 plus further interest and charges) being dues ta
Consortium Lenders from M/S. DELTA IRON & STEEL COMPANY PVT. LTD, Office No
205, 2™ Floor, Windfall Tower, Sahar Plaza Complex, Andheri Kurla Road, J.B. Nagar,
Andheri (East), Mumbai - 400059, represented by its Directors Mr. Akshay Rajendra Jain

for transportation of parcels in the trains which are notified in
the https://www.ireps.gov.in/website.

e-Auction Notice for Leasing of SLR/LVPH

e-Auction Notice No. : LEASE-KGP-23-27/28 Date : 03.05.2023

e-Auction is invited by Senior Divisional Commercial Manager,
South Eastern Railway, Kharagpur Division for and on behalf
of the President, Union of India for the following work ;: Name
of Work : Leasing of SLR/LVPHSs for a period of 02 {Two) years

« Category : Parcel. Catalogue No. : LEASE-KGP-23-27. Date
of Auction : 12.05.2023. Auction Start Time : 11.00 hrs. Auction
Closing Time : 17.20 hrs.

« Category : Parcel. Catalogue No. : LEASE-KGP-23-28. Date
of Auction : 17.05.2023. Auction Start Time : 11.00 hrs. Auction

equipments from RDSO to Zonal
Railways ! PU,

Cruantity: 05 Moz

Date and time of opening of Tender ©
29.05,2023 at 1500 Hrs,

Audited Financial Results of the Company for the year ended and Mr. Dhanesh Jayantilal Mehta
March 31, 2023 and 1o consider and recommend dividend, if any, on| |r8r Reserve—Earnestitorrey
Price Deposit

Closing Time : 16.50 hrs.

Interested parties and contractors to take note of this and go
through the website as mentioned above for details of the trains
and related information about the e-Auction notice. For
enquiresiclarifications, if any, please contact the office of the
undersigned.

Place : Kharagpur
Date : 03.05.2023

| Snutul:i_li:?f_tem Railway

- i = y oy
e Wit a armuia

Description of the Property

Equity Shares for the year ended March 31, 2023. No.

The intimation is also available on the website of the Company at
www.glenmarkpharma.com and on the website of the Stock Exchanges
where the equity shares of the Company are listad at www bseindia, com p)
& www.nseindia.com

Open Pfotmeasuring 1150 5q. mirs. at Gat Noj
357, Hissa No. 69, Vaghjai Nagar, Village Mouje Rs Rs
.| Kharabwadi, Taluka Khed, Chakan, Dist. Pune 84.00 600’ 8.40 060/
in the name of M/s. Hyper Plasma Fabricatorg “™""""-'" Bidiads
For Glenmark Pharmaceuticals Limited Pvt. Ltd. (Vacant Land)

Sd/- Tt i Te-16.05:2023Upto 5-00 pm.
Harish Kuber Details of EMD and other documents to be submitted to service provider on or before 18.05.2023
Company Secretary & Compliance Officer upto 5.00 pm. Date up to which documents can be deposited with Bank is 18.05.2023 upto 5.00 pm
Date of inspection of property is 15.05.2023 with prior appointment with Authorised Officer
For detailed terms and conditions of the sale, please refer the link “E-Auction” provided in
Canara Bank’s website (www.canarabank.com) or may contact Mr. Smit Jaiswal, Manager
Canara Bank, ARM Il Branch, Mumbai (Ph. No.022 22651128 / 29 / Mob. No. 7223002272)
or Mr. Sanjeet Kumar, Officer (Mob No. : 8797860296) E-mail id : ch6289@canarabank.com
during office hours on any working day or the service provider M/s. C1 India Pvt. Ltd., Udyod
Vihar, Phase - 2, Gulf Petrochem Building, Building No. 301, Gurgaon, Haryana. Pin-122015
Mr. Haresh Gowda Mob. No. 9594597555 (Contact No.+911244302020/ 21/ 22/ 23/ 24
support@bankeauctions.com; hareesh.gowda@c1india.com.

Mote : Material o be supplied within 80 days,

Complete details available at
WWW. Ireps,gov.in

| Br. Divisional Materlal Manager /
PR-124/0/23-24] Waltair

Place : Mumbai
Date : May 04, 2023

Sr. Divisional Commercial Manager,
Kharagpur

(PR-133)

FILATEX INDIA LIMITED

Regd Office: 5.No.274, Demni Road, Dadra-396 193 [UT of Dadra & Nagar Haveli)
Corporate ldentification Number (CIN)- L17119DN1930PLC000051

Extract of Statement of Audited Financial Results for the PUBLIC ANNOUNCEMENT

Quarter and Year ended March 31, 2023 Date : 03.05.2023 Authorised Officer (Under Regulation 6 of the Insolvency and Bankruptcy Board of India
Place : Mumbai Canara Bank, ARM-ll Branch| (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
el FOR THE ATTENTION OF THE CREDITORS OF FORTUN FIRST INTERNATIONAL TRADING & SERVICES LL
; Quarter Ended Year Ended|Year Ended| FORV'B RELEVANT PARTICULARS
Na. Particulars 31.03.2023| 31.12.2022 | 31.03.2022 | 31.03.2023 | 31.03.2022 _ PUBLIC ANNOUNCEMENT o 1.1 Name of Corporate Debtor | Fortune First International Trading & Services LLP
. . (Audited) |({Unaudited) | (Audited) | (Audited) [ilnudlted:l (Regulation 12 of the Insolvency aRnedgE;gI;rnusptgyé 1BSC;ard of India (Liquidation Process)| 2.] Date of oorporalion Of Corporae Debior 090612015
1 | Total income from operations 104,678 107,038 1,09.001) 430387 362809 FOR THE ATTENTION OF THE STAKEHOLDERS OF 3.| Authority Under Which Corporate Debtor Is Registrar Of Companies, Mumbai, Maharashtra
2 | Net Profit for the period {before tax, exceptional andior | 2,527 25| 12363 12208 45605 M/s.KIKANI INTERNATIONAL PRIVATE LIMITED noorporeted | Registered
4. Corporate Identity No./Limited Liability AAE-1176
extraordinary items) [SI. PARTICULARS DETAILS |dentification No.of corporate debtor
No. : — . )
" . - 5. Address of the Registered Office and Principal 303, Pegasus Parvati Nagar CHS Ltd, Versova, Near Sai Ganesh
3 | Net Profit for the perod before tax (after exceptional 2027 4ga| 12363) 12208 45858 T | Name of corporate debtor M/ KIKANTINTERNATIONAL Offce (if any) of Cgorporate Db Mandirygari Road, Bus De%ot,Andheri NAMumbai, Maharashira, 40006
andior extraordinary items) . e SSII\:’?IEII;IMITED 6. Insolvency commencement date in respect of Corporate Debtor|  DATE OF ORDER - 02.05.2023
: 7. Estimated date of closure of insolvency resolution process 180 days from the Insolvenc
4 | Net Profit for the period after tax (afler exceptional 1,861 274 7.856 8.9900 30273 corporate debtor / p Commgmemem Date i6. 29¥10_2023
, ["3~ | Authority under which corporate | ROC-Coimbatore —
andor extraordinary items| debtor is incorporated/registered 8. Name and registration number of the NAME: Shekhar Kumar Agraal
P 9 insolvency professional acting as interim REGN NO.: IBBI/IPA-002/IP-N00883/2019-20/12874
5 | Total Eumpn}hﬂnsiwe Incomse far the pﬂn-.:“j ‘Ilg'“} 85 ?.E'I:H E.[H'ql 3'1242 4 Corporate Identlty No. / Limited U17111TZ2013PTC019963 resolution professmnal
[ _ Liability Identification No. of 9.| Address and e-mail of the interim resolution | Reg.Address: Flat 606, D Wing, RNA Continental CHSL,
[Comprising profit for the period (after tax) and other corporate debtor professional, as registered with the Board EUbhlaSI:] uﬁgazréocgémburll(E), Mumbai-400071
- . |5 | Address of the registered office | SF.NO:283/2A. KONDAMPATTI mail:shexnar gmail.com
m r lax) o I
comprehensive income (after tax)] B B _ and principal office (if any) of | VILLAGE, VADASITHUR VIA, 10l Address and e-mail to be used for Address: D-519/520, Neelkanth Business Park,
6 | Paid up Equity Share Capital (Face value of Rs. 1/- each) 4.430 4 430 4 505 4.430 4 505 corporate debtor KINATHUKADAVU TALUK, correspondence with the interim Nathani Road, Vidyavihar, Mumbai, Maharashtra ,400086
; COIMBATORE, TAMIL NADU 641 resolution Professional Email:ip.fortunefirst@gmail.com shekhar2308@gmail.com
T | Eamnings Per Share {Face value of Rs. 1/- each) 202 INDIA 11} Last date for submission of claims 16"May 2023
(Mot Annualised) [ © | Date of closure ot Insolvency Uo/U/i2Uz2 12| Classes of creditors, if any, under clause (b) of Not applicable
I _ Resolution Process sub-section (6A) of section 21, ascertained by
‘| Basic 042 006 1.76 202 6,76 7 Ciquidation commencement 01/05/2023 the interim resolution professional
. ; date of corporate debtor 13, Names of Insolvency Professionals identified to| Not applicable
L ! Diluted | 0.42 0.08 1.75 202 6.74 s Name and registration number of | S KANGAYAN act as Authorised Representative of creditors in
) Notes. the insolvency professional acting | Regn No.IBBI/IPA-002/IP- T)ClisT (Thtn:e namzs for each dlass)  wiob govi dowloagngfom i
' 1 i : S ; as liquidator N00866/2019-2020/12770 14, \a) ~elevant Forms an a) Www.IobI.gov.In/ downloadingrorm.ntm
E a) The above is an extract of ihe detailed format of results for Cuarter and Year ended March 31, 2023 filed with the stock bt dcliqr:Iss S ——— ST T STEE P (b) Details of authorized representatives are available af. ~ (b) https://ibbi.gov.in/en/ips-register/registered-ips
; exchanges under regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full liquidator, as registered with | Dollars Colony, Vengambakkam, Notice is hereby given that National Company Law Tribunal has ordered the commencement o
- format of the Quartery Yearly financial results are available on Company’s Website www. filatex.com and on the websits of the Board Tambaram East, Chennai 600 127 corporate insolvency resolution process of FORTUNE FIRST INTERNATIONAL TRADING

: e IELEE email:kangayan.s@gmail.com SERVICESLLPon 2" MAY 2023.

- the Stock Exchanges www.nseindia.com and www.bseindia.com 10| Address and e-mail o be Usad| Plot No.8T 37 Street Phase T, The creditors of FORTUNE FIRST INTERNATIONAL TRADING & SERVICES LLP are hereb

b) The above results have been reviewed by the Audit Committee and approved by the Board of Directors at their meeting for correspondence with the| Dollars Colony, Vengambakkam, called upon to submit their claims with proof on or before 16” MAY 2023 to the interim resolutio

£ held on May 04, 2023. The financial results have been prepared in accordance with Indian Accounting S1andard*—z.-'|!‘-l[l=ﬂ3] liquidator Tambaram East, Chennai 600 127 professional at the address mentioned againstitem 10.

3 : ' ' : ' : ' Email:kikani.liquidation@gmail.com The financial creditors shall submit their proof of claims by electronic means only. The operationa
.3 as prescribed under section 133 of the Companies Act. 2013 read with Rule 3 of the Companies {Indian Accounting 1T Tast date Tor Submission of claims 3170572023 creditors, including workmen and employees, may submit the proof of claims by in person, by pos
i AL o i A iR On beha of the Boardof Diectrs | | i fs ereby gien that the Natonl Campany aw Trbunal (Chenai| | Y Seetencmeans. Tne rosffimsistobe submitedas perfolowingspecfed foms:

Bench-l) has ordered the commencement of liquidation of the [Kikani , y 'p , ,
MADHU SUDHAN BHAGERIA International Private Limited ] on [01% May 2023]. *Form C-Claims by Financial Creditors
Place : New Delhi CHAIRMAN & MANAGING DIRECTOR The stakeholders of [Kikani International Private Limited ] are hereby| | *FormD-ClaimsbyWorkmen &Employees
Dated : May 04, 2023 DIN: 00021934 called upon to submit their claims with proof on or before 31 May 2023 eForm E- Claims by Authorized Representative of Workmen & Employees

eForm F- Claims by Creditors (Other than Financial Creditors and Operational Creditors)
In order to get a copy of the form, you may download the above mentioned forms in the website
www.ibbi.gov.in.Submission of false or misleading proofs of claim shall attract penalties.

(SHEKHAR KUMAR AGRAWAL

[insert the date falling thirty days from the liquidation commencement date],
to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with the proof in person, by
post or by electronic means.

Can Fin Homes Limited

JREMEACAN .

financialexpress.com

; "o : _ _ _ Date:05 May 2023 _ Interim Resolution Professiona

.3 HEQISIE red Office Submission of false or misleading proof of claims shall attract penalties. Place: MUMBAI Fﬂglgf‘fﬁgsﬁg'Btf/Tgf\t%’}7{;@3&233%23?5\"2%7?2%

-E 1 Ma. 2&.’1' 1st Fjl:":ll', Sir M N Krishna Rao Road Name and signature of liquidator: S KANGAYAN - = - -

i= d Near LEI”:IEIQT'I West Gate EEIEEI.'#EIHEIQUE“ Date and place:: 02/05/2023 & Chennai

Can Fin Homes Lt aluru -

:;"% : (SOOI SATIARAL DL E-mail: mmpE:crrj@g;S;?w;lihurEnig EGD:

i i : : i imi

% { Y anslating Deosss rafs Realily Tel: D80 48536192, Fax: 080 26565746 Rattanindia Power Limited
i p—— @}E‘f — l.?-: ﬂ Weh: www canfinhomes com Extract from the Audited Consolidated Financial Results
i 5” EEE “"ﬂ,_i. . CIN: LBS110KA1987PLCODSRSG for the Quarter and Year Ended 31 March 2023 {Rs. Crore)
’ NOTICE OF POSTAL BALLOT ﬁ;. Particulars 31.03.2023 m;T:::::: : 3032022 | 3103 2::: r M?idua 2022
NOTICE is hereby given to the Members, pursuant to the provisions of Section 110, Section 108 and all (Audited) | (Unaudited] | (Audited) (Audited) (Audited)
E g other applicable provisions of the Companies Act, 2013, (the “Act’) [including any statutory 1 LT onine Al apariiog, e ff ;E dE':"l:?;IE' :uzasfﬂ? 352:::'16 ffﬁfﬁz
£ modification(s) or re-enactment(s) thereof, for the time being in force (“as amended")), read together with IR B A e o) i) fanh 1 Ger | theddats | ALAsTe)

B ! 2ol s o 3 | Met loss for the pericd before tax {after exceptional itams) {462 82] {479.76) {306.39) {1,549 458) (1,981.45)

1 H the Companies (Management and Administration) Rules, 2014 ("Management Rules") as amended, - ——— ; . :

gk - i : : 3 . 4 | Net loss for the period after tax (after excepiional items) 483.19) AT5TE) {306.33) (1,869.85) {1.981.45)

E*E 1 GEHE‘FEIE CII'ELHEFE hEﬂﬂ ng N,:,_-'I,qlrzﬂz[] d&t&d Fk[,‘lrl| 'E' EI:IE[:I- N'D-1 T"IEE}E[} dﬂtE’d J'-"..pﬂ| 13- 2{]2{]' NDDE'IE DEE & | Tolal comprehensive loss for the pernod [Comprismg loss far the paeriod -

3 : dﬂ*ﬁ.d May 05, EF}EE and NU-”ED?E dated December 23 2022 issued by the Ministry of l':ﬂmf:“late after tax and other comprehensive income (net of tax)] {483.06) {479.78) (306.07) (1871.12) | (1.982.01)

5'5 ; Affairs ("MCA Circulars’), Regulation 44 of the Securities and Exchange Board of India (Listing & |Paid-up equity share capital (Face Value of Rs. 10 per Equity Share) 5,370.11 5,370.11 5,370.11 537011 5.370.11

i g Obligations and Disclosure Reguirements) Regulations, 2015 (the “SEBI Listing Reguiations"), 7 | Other Equity as shown in the audited balance sheet (8,003.03) | (8.081.91)

g i I Secretarial Standard on General Meetings (*53-2") issued by the Institute of Company Secretaries of & |Eamings Per Share (Face Value of Rs. 10 per Equity Share)

K India and other applicable provisions, including any statutory modification or re-enactment thereof for the -Basic (Rs.) (0.90)" (0.5@)" {057y (3.48) (3.60)
time being in force, to obtain the approval of members of Can Fin Homes Limited (*the Company”) in -Diluted (Rs.) _ {0.90)° {0.89)" Ll (348) (3.68)
respect of the following resolutions set out by way of Postal Ballotonly through remote e-Voting process. il el S )

. . .. \ . . . Motes:
1. Appointment of Shri E-uresh_s finivasan Iig.r_er (DIN-10054487) as Managing Director & Chief Executive (il Akttt laformmiioe: o staninons Shencel regilbsisas Toluws:
Officer ofthe Company (Ordinary Resolution). P T T e

2. Toborrow amounts notexceeding Rs. 42,500 Crore (Special Resolution). Yo 31.03.2023 | 31122022 | 31.03.2022 | 31.03.2023 | 31.03.2022
: : 2 ; o : , (Audited) | (Unaudited) | (Audited) (Audited) (Audited)

The Company has engaged the services of National Securities Depository Limited ("NSDL") to provide 1 | Total income from oparations MO0.58 40,75 P 323116 e A

e-voting facility. The Board of Directors has appointed Shri K N Naggsha Rao, Practising Company 2 | Nat profit for the period before lax 130.73 96 93 137 29 36302 348 13

Secretary (Membership No. FCS 3000, CP No.12861), as the Scrutinizer pursuant fo Rule 22 of the 3 | Net prafit for the period after tax 110,36 96 93 13729 | 33266 348,13

MEI]'IEIQE ment Bules, for condu Etlﬁg the Postal Ballot ﬂ]rﬂugh E—'l.mtmg process ina fairand tra nsparent 4 | Total comprehensive income for the period [Comprising profit for ther period

manner. after tax and other comprehensive income (net of tax)] 110.38 06.93 137 64 331 .44 347 .54

(b} The abowe 15 an exiract of the audited hinancal resalts for ihe guarler and year ended 31 March 20235 liled with the Slock Exchanges under Regulation 33 of SEBI

Notice of Postal Ballot ("Notice”) has been sent by the Company on Thursday, May 04, 2023, only through
electronic mode, to those members whose e-mail addresses are registered with the Company/RTA and
the Depositories [NSDL and Central Depository Services (India) Limited (CDSL)] and whose names are
recorded in the Register of Members/Register of Beneficial Owners maintained by the Depositories as on
Friday, April 28, 2023 ("Cut-Off date") and they will be entitled to cast their votes. A person who is not a
member as on the Cut-Off date should treat this Notice forinformation purposes only. The communication
of assent/dissent of the members will take place only through remaote e-voting system.

(Lisling Cbligations and Disclosure Beguiremenis) Regulations, 2015 The Tull formal of the audited financial resulls are available on the company’s websibe
www rattanindiapower.com and on the Stock Exchanges wabsite at werw . bsaindia comand wraw.nssindia.com.

{c) Thesuditorsintheir independentAuditor's Report on Consolidated Annual Financial Results heve brought out as below:

sinmar Thermal Power Lemited [STPL), s val 1o commeance opgerabons and has incurred el logs amaounting 1o Fs, 2,208, 537 crores during the yearandad 31 March 20023,
A furtfvier auplained in the aforementionad note. the management has assessed thal the 3TPL's status as going concenf Tor the purpose ol accounting is appropriate
basis the steps being undertakan. Furthar, STPL's eccumulated losses as at 31 March 2023 amount to Rs. 11,803 88 crores and its currant liabilities exceed its current
assais by Ria 16,432 11 crores.

Also, STPL has defaulted in repayment of borrowings frorm banks and inancial institutions, including interesl, agaregating lo Re. 11,700.31 crores upto 31 March 2023
s describked in fee said nobe, the Company’s ather current inancial liabilidies as &l 31 March 2023 include balances amounting 1o RS, 5, 58 1. 80 crores. in respect ol which
confirmations from the respaciive lenders have not bean received while in case of cerfain lendars, the balance of borrowings and accrued interest confirmad as
comparad to balance as per books s higher by Ris. 33381 crores and Ra. 286 .53 crores respectively. Inmanegement's view, the subsidiary company has accrued for all
the dues payable to the lenders in accordance with the tarms of the respective loan agreaments! sanction letters and carrying value of asseis s recoverable as on 31
March 20023

Members who have not updated their e-mail address are requested to register the same with the relevant
Depository Participants if the Members are holding shares in dematerialised mode and to update their
emall addresses with the Companys RTA, Canbank Computer Services Limited by e-mail to
naidu(@ccsl.co.inifthe Members are holding shares in physical mode.

The Hon'ble Mational Company Law Tribunal, Maw Delhi (the 'MCLT) vide order dated 19 Septamber 2022, admitted an application for insolvency filad by an oparational
craditor against STPL and initiated Corporate Insotvency Resclution Process (' CIRP yundar tha Insolvancy and Bankruptey Code, 2016 ("IBC"). Howeaver, subsequently,
In response w0 the appeal flled agaknst the NCLT order, the Hon'ble Mational Company Law Appellate Trbunal {'MCLAT') vide it arder dated 26 September 2022 had
direcied the Interim Eesolution Professonal ('the IRF) to abstain from taking any sleps and has allowed STPL o participate Turther with the Ministry of Power in

The voting period commences on Friday, 05/05/2023 at 9:00 a.m. (IST) and ends on Sunday
04/06/2023 at 5:00 p.m. (IST) (both days inclusive). Electronic Voling Event Number (EVEN) of the
Company is 123881. The e-voting module shall be disabled by NSDL for voting thereafter,

conlinualion of the earfier mestings! discussions for making the plant oparational, as dedailed in the aforesaid note

In view of significant unceriainties associated with the outcome of CIRP proceedings and the outcome of ongoing discussions with the lenders for setilement of dues and
to secure firm- and unconditional commitment for providing working capital loans Jbank gearantees required for execuling the power purchase agreement ('PEA’
required 1o commence aperalions and 1he nan- receipl af balance confirmations from the lenders or sulficient and appropriate alternate audil evidence o suppor the

The MNotice is also available on the website of the Company at www.canfinhomes.com under “Investors”
page, the website of stock exchanges i.e. BSE Limited and Mational Stock Exchange of India Limited at
www.bseindia.com and www.nseindia.com, respectively and on the website of the NSDL at
www.evoting.nsdl.com.

management’s assessment as manboned above, Wwe are unable lo oblain sufficient approgriate evidence to commant on the appropriateness of going Goncern
assassmentof STPL by the management and! or adjusiments. if any, that may further ba raquired to be mada to the carrying valua of assats including property, plant and
equipment of 3TPL aggragating to Re. 7,685 67 crores and the liabilifies aggregating to Rs. 6,202.04 crores as at 31 March 2023, included in the Group's conaolidated
financial results and the consequential impact thereof on the accompanying consolldated linancial regults for the yearended 31 March 2023

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for shareholders and
e-voling user manual for shareholders available at the download section of www.evoting.nsdl.com or call (4}
on 022-4886 7000 and 022-2499 7000 or send a request to Ms. Pallavi Mhatre, Senior Manager at

evoting@nsdl.co.in

TheAuditors in their independent Auditor's Repord on Standalone dnnual Financial Resulls have brought oul a5 bakow!

The Company has non-current investmeant of Rls. 1,211.82 croras (net of impairment provision of Ris. 1,814.39 crores) and inter-corporate deposit (classified under
current assstajof RBs. 31.34 crores recoverable from Sinnar Thermal Power Limited (formerly Rattanindia Masik Power Limited) (STPL). STPL has incurred lcasas since
i1z inception and is yet to commence aperations As further explained inthe aforementicned nole, the management has assessed that the STPL s status a5 going concam
far the purpose of accounting is apgropriale Hasis the steps being undertaken, Further, e Hon ble Natianal Company Law Tribumal, Mew Dl (the "WOLT) vide ardeer
dated 19 Seplamber 2022, admitied an application for insolvency filed by an operational creditor against STPL and initiated Corporate Insalvency Resolution Process
("CIRP"junder tha Insabvency and Bankruptey Code, 2016 'IBC'). However, subeequently, in responss to the appeal filed against the MCLT arder, the Hon'ble Mational
Company Law Appellate Tribunal (' NCLAT' ) vide Itz order dated 26 Beptember 2022 had directed the Interim Resoclution Professional (‘the IRE') to abstain from taking
any sleps and has allowed STPL to participate further with the Ministey of Poseer in continuation of the eadier meetings! discussions for making the plant operational, as

The Scrutinizer will submit the report to the Chairman or the Company Secretary of the Company, as
authorized, after conclusion of e-voting, within the prescnbed time period. The same will also be
displayed on the website of the Company at www.canfinhomes.com , besides being communicated to
the Stock Exchanges viz., BSE Limited, NSE India Limited and Depositories.

delailed in the aforesaid nofe

For any queries orgrievance on the above matter, please contact the Company's Registrar
& Share Transfer Agenis, Mr. B S Naidu, Manager at M/s Canbank Computer Services Lid.,
Tel: + 91 80 23469661 or send e-mail to naidu@ccsl.co.in or investor.relationship@canfinhomes.com
For Can Fin Homes Ltd.
Sdi-
Veena G Kamath
DGM & Company Secretary

Im view of significant uncaertainties associated with the outcome of CIRP proceedings and in the absence of adequate avidencs o support the appropriateness of going
concarn assesament of STPL, we are unable to obtaln sufficlent appropriate sudit evidence to comment on adjustments, If any, that mey further be required 1o be made to
the carrylng valuse of the above mentioned non-current investmeant of Bs. 1,211 82 crores and inter-corporate deposit ol R5. 31,34 crores as al 31 March 2023 and the
congequantial impact theraof on the accompanying Statement fos the yearended 31 March 2023

For and on behalf of the Board of Direclors
Rattanindla Power Limited

Registered Office : A-49, Ground Floor, Road Mo, 4, Mahipalpur, New Delhl - 110037
CIN: LA010200L200TPLCT 690E2
Place : Bengaluru

Date : 04/05/2023 Brijesh Narendra Gupta

Managing Diractor

Place: Mumbai
Date : (4 May 2023
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PUBLIC NOTICE

Registered office: |CICI Bank Towers, Bandra-Kurla Complex,
ﬁ,ﬂ'ﬂ' Home Finance | E-EHI'J[.—] {East), Mumbai- 400051

Corporate Office: 1ICICI HFC Tower, JB Nagar, Andhen Kurla Road, Andheri East, Mumbai- 400059

Branch Address: W Mall Building, 2nd ficor, Wexco Homes, Kanjikuzhi, Kottayam- 636004

The following borrower's have defaulted in the repayment of principal and interest of the loans facility obtained by
them from GG Home Finance Company Limited ("ICIGT HFCT) and the Ioans have been classified as Non-
Parforming Assats (NPA). A notice was issued to tham under Saction 13 (2) of Securitisation and Re-construction
of Financial Assefs and Enforcement of Security Interest Act-2002 on their last known addresses, however it was
not sarved and hence thay are hareby notified by way of this public notice.

EAST COAST RAILWAY

Tender Mo, 30235241, Dtd. 27.04.2023

NAME OF THE WORK : Eullefgri8
LULTRASONIC DOUBLE RAIL TESTER
WITH 8 PROBES ON EACH RAIL AND
MINIMUM TWO BASE LIMES
COLOURED SIGHMALS AND REAL A-
SCAN PULSE ECHODO WITH
CONTINUDOUS RECORDING OF B-
SCAM STORAGE OF EACH PROBE

punjab national bank

I name yow can BANK upon |

tsna SigiEiE a®

DISTRICT TOWN CE -COIMBATORE
COIMBATORE LOCAL PLANNING AUTHORITY
ONLINE APPLICATION NO: IAJUK7JD/2022

In the G.0.Ms.N0.661 Housing and Urban Development Department
dated 12.10.1994, the Government has approved the Coimbatore Mastel
Plan and enforced.

The applicant. Mrs.S Kiruthika, Coimbatore is requesting for change of
land use from Agricultural Use Zone into Residential use zone in the
Coimbatore approved Master Plan of Coimbatore District, in S.F.No
288/9, Peedampalli Village, Sulur taluk, Coimbatore district for an extent

Share Depariment, Board & Co-ardination Davision
Fiot Mo. 4, Dwarka Sector=10, Mew Defhi-110075
Email |d: hosdi@pnb.co.in, Tel # 011-28044857

PUBLIC NOTICE

Motice is hersby given that Share Cartificate of the Bank mentioned below has been
reporied lostmisplaced/stolen and the registered holder ! thereaf ! claimant thereto

Name of the Borrower! p Date of Notice | Npa O . : : :
. Co-Borrower! Guarantor/ u;%iiﬂfeﬁdfﬁrzzﬁ Sent/ Outsta- | pate of 1.0875 Acres(00-44-03 Hec) Any objection and suggestion to the has requesied fos issue of duplicate shane certificate: ‘;ngﬁé””: E"ET‘:‘: ?E__TIUEEA?EI E}EE
Mo, (Loan Account Aseat to be Enforced nding as on change of land use proposal may be informed to theCoimbatore District
! __Number) & Address 1 : : Date of Notice | | Town and Country Planning office within 30 days. Sr.| Name of Shareholder | Follo | Share | Distinctive No No. of e .. L)
.| Regi Gopinath (Borrower), Anila. Resy No.134/32-2-1 132/12-2 Thycattusserry | 10-04-2023 [ 04-Apr- | Assistant director / joint director, (I / C) Mo, Mo.: |Geriificate| *of Shares. | Sharas H;:fu-l"-’. Auguslt 2“; ;EEI:EIDH bl
.{Gc- Borrower), "Kaithavelil Cherthala 134/32-2-1 132022 Cherthala- Rs. 2023 Coimbatore local planning authoriy. SIDRRIVE LN 11500
Thalkahilesery Thycatiussery GEEEZE. Bounded By- Morth By: Pt 13.91 .093/- Coimbat ' 1 | Jagdish Chandra Garkati | 1201825 024344 E730305935- 115 INSPECTION BY : Consignes as RDSO
| Alappuzhna’ Cherthala Kerala Property, South By: Pvt Property, East By: OImoatore BT 39306049 decentralized the inspection of USFD
. | GBB528. NHKOMOOD01253171 . |Road, West By: Pvt Property. In case any person has any dalm in respect of the sakd shares/any objection(s) for | |equipments from RDSO to Zonal
] T T AT S 3 o H i S o the issuance of duplicate cerlificate in favour of the above stated sharehaolder Railways / PU.
The steps are being laken for substituted service of notice. The above borrower’s anddor their guaranlors (as ORIGINAL PROPERTY DOCUMENT LOST claiment, heifshatthiy should lodpes their claim ar cbijechion within 15 daye of the dat ¥&

applicable) are advizsed to make the payments of outstanding within period of 60 days from the date of publication
of this notice else further sleps will be taken as par the provisions of Sacuritization and Re-construction of
Financial Azsets and Enforcement of Security Interest Act, 2002

Date : May 05, 2023
I\EI.(:H:HE: Cherthala

Quantity: 05 MNos.

Date and time of opening of Tender :
20.05.2023 at 1500 Hrs.

Mote : Malerial to be supplied within 0 days.

Complete details available at .
wrw. reps.gov.in

Sr. Divisional Material Manager |

of publication of this Nobce, IF within 15 days fram the dabe hered! no claim is
recelved by the Bank In respect of the sald certificate, duplicate share
certificateletter of confirmation will be issued. The public is hereby cawtioned against
dealireg in any way with the above mantionsd certificate.

For Punjab Mational Bank

d, a Company registered under

ompany’s Act,
represented by |ts Authorlsed Signatory SR Venkatachalam - Aadhaar No.9594
0205 6108, having office at Super — A Unit, Coimbatore Private Industrial Estate,
Kurichi, Coimbatore641021, do hereby inform to the General Public that we havel
lost the original land document pertaining to our property registered in Document No.
409 of 1971, dated 24.02.1971 registered at the Office of Sub-Registrar off
Chengalpet. If anyone finds the said document, please contact us at the following|

Authorized Officer
ICICI Home Finance Company Limited /

Date: 03.05.2023 (Ekta Pasricha)

Sersrmmsogurt (WHsoflma) Cuesrrldl, prusas wral L

office address. Place: New Delhi Company Secretary | IBR 124/0/23.24] Waltair
Lk L siraf] M/s. ELGI Rubber Co Ltd,
B o e, 302120 k2 pomper wasiny @ @O0 (C0F ) | 20222023 e, 09,08 2023 Super - A Unit, ?’f
iy Sy dgnma Teemeu vl Coimbatore Private Industrial Estate, Kurichi, Coimbatore- 641021 e e

“ i rass, | Toaea” |sasguken| SOE | ST Cell : 98942 39905 et aﬂEEIEﬂEﬂ U I l G C 624#.
E Epmig | Gges | peilm
Z [T 1) '"".'r'.ﬂ" g q::._!:,g Sy opl ara | R e WY e e fadeda 0l and Matural Gas Corporation Limited
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St Sl sanif e 3 QR il e, 8 udei = . — . Regd. Office: Plot No. 5A-5B, Nelson Mandela Marg, Vasant Kunj, New Delhi- 110070
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MAHASAMUND, KANTABANJI,
BALANGIR AND EXTENSION OF 3.00M
WIDE FOB FROM PLATFORM (283) SIDE
TO CIRCULATING AREA AT
HARISANKAR ROAD STATIONS OF
SAMBALPUR DIVISION.

Approx. Cost of the Wark (%)

FORM B
PUBLIC ANNOUNCEMENT

Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/s.KIKANI INTERNATIONAL PRIVATE LIMITED

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

FORM A
PUBLIC ANNOUNCEMENT

[Unger raguitateon & of the Insclvancy end Bankrugtey Boerd of Indla (Insolvency Resclution

Procass for Corporate Parsons) Regulations, 2016]
FOR THE ATTENMTION OF THE CREDITORS OF
FIPOLA RETAIL (INDIA) PRIVATE LIMITED

i Relevant particulars
17.05,08,.557.30, EMD () : 10,02, G600/-
21 o-Tender No DHTQDE”E e 3'- PARTICULARS DETAILS 1. [Mame of the corporate deblor | Fipola Retail (India) Private Limited
3 : - o.
= e £, | Dale: of incorporalicn of £81h December, 2016
WL el e L IMPROVEMENT TO| | M7 "Name of corporate debtor M/s KIKANT INTERNATIONAL corparate debtor - _ N
EXISTING PLATFORM SURFACES OF PRIVATE LIMITED 3. | Authority under which corporate | Registrar of Companies, Chennal, Tamil Madu
RAIRAKHOL, SAMBALPUR CITY AND . . debter Is incormorated redistered
JHARSUGUDA ROAD STATIONS IN 2 Date of incorporation of 28/10/2013 LH |
corporate debtor 4, |Corporate Identity No, | LN 5532 TNZ016PTC 113906
JHARSUGUDA ROAD - KEREJANGA imitid-Lisbillty Idsntification
SECTION AND BARGARH ROAD, 3 | Authority under which corporate | ROC-Coimbatore Mo, of corporate deblor
BARPALI AND HIRAKUD STATIONS IN debtor is incorporated/registered =T T 3 ;
5, [Address of he regestened Mo, 5, Cenolaph Road, Teynampet,
SAMBALPUR - TITLAGARH SECTION 4 | Corporate Identity No. / Limited | U17111TZ2013PTC019963 office and principal offica {Landmark — Lanson Toyota Building)
OF SAMBALPUR DIVISION. Liability Identification No. of (if any'} of corporate debbar Chennal — 600018, Taménadu
Approx. Cost of the Work (%) : corporate debtor Multiple outlets were functioning at Chennai
B.84 82 654 45 EMD (7} : 5,02 500/ L Pondichermy, Bangalore, Hyderabad and Coimbaiors
- ‘5 | Address of the registered office | SF.NO:283/2A. KONDAMPATTI . |Insolvency cammencement date | Date of Drl:lh_.f: znd r_1é-|-!l. 2023 |
J) e-Tender No. 10-eT-SDENE-SBP-23 and principal office (if any) of | VILLAGE, VADASITHUR VIA, in respect of corporate debtor | Date of receipt of Order: 3rd May 2023
MECTELIE BALANCE WORKS IN corporate debtor KINATHUKADAVU TALUK, 7.|Estimated date of closure of | 20th October 2023, being 180 days from the
CONNECTION WITH SOFT COIMBATORE, TAMIL NADU 641 insolvency resolulion process | dale of commencement of resalulion process
UPGRADATION OF JHARSUGUDA 202 INDIA &, |Mame and regestralion Marnie: Deepa Venkal Ramani
ROAD, SAMBALPUR CITY AND 6 | Date of closure of Insolvency 08/07/2022 number of the insohancy Registration no: |BENPA-D020P-MO0 11872017 -
E:ﬁg:f:uiﬂm:iﬂéﬂm#f STATIONS IN Resolution Process prodessionsl acting &5 interim | 201810287
- resolution professional
[T T GM OB | (7 | Liquidation commencement | 01/0572023 5. [Address and e-mai of the | Addrass: Offcs Mo 40, TNHB Complex,
14,29,74 963.82, EMD (%) : 8,54,5900/- date of corporate debtor interirm resclutlon professional, [ 180, Luz Church Road, Myapore, Channal,
i " . 8 | Name and registration number of | S KANGAYAN as registared with the Board | 600 004, Tamil Nadu
Completion Period for the work : 06 : g ; ; Emaill Il deepa@kamassociates.nel
{Six) Months {for all the tenders). the insolvency professional acting | Regn No.IBBI/IPA-002/1P- T = et [ Akt KEM A s Offfice Mo 40
" e - ) ress and e-mail : UGB ress ssociates, Office No.40,
Tander Llosing Date and Time Lyt as liquidator . NO0866/2019-2020/12770 for cormaspondence wilh the THHE Complex, 180, Luz Church Road,
Hrs. on 22.05.2023 (for all the tenders). 9 | Address and e-mail of the Plot No.81, 37 Street, Phase I, interim resolution professional | Mylapore, Chennal - 00004, Tamil Nadu
Mo manual offers sent by Post | Courier liquidator, as registered with Dollars Colony, Vengambakkam, Email ID: clrp.fipola@gmail.com
Fax or in person shall be accepled against the Board Tambaram East, Chennai 600 127 et ks i Rkt ot SEth May 2073
such e-tendars even if these are submittad email:kangayan.s@gmail.com .l:l':l‘il'l‘ﬁ it it ¥ ;
cn firm's letter head and recaivad in tima. :
All such manual offers shall be rejected 10 | Address and e-mail to b? used| Plot No.81, 3" Street, Phase |, 12| Classes of creditars, if any, Mil (A5 per the information available with
summarily without any consideration. for correspondence with the| Dollars Colony, Vengambakkam, under clause {b) of sub-section | the Interim Reaolution Professional till date)
Complele information Including liquidator Tambaram East, Chennai 600 127 (GA) of seclion 21, ascertained
L : iki i liauidati i by the interim resolution
g-tender documents. of the abowve Emall.klkanl.I|qU|dat|0n@gma|I.com prﬂdﬂ&siwl
e-Tender Is available in website 11 | Last date for submission of claims | 31/05/2023 : " e
https:/iwww.ireps.gov.in —— . . . | | [13{Mames of Insolvency Wak applicable
e e e e Notice is hereby given that the National Company Law Tribunal (Chennai Professionals identified to act as
Mote : The prospective tenderers arel | Bench-l) has ordered the commencement of liquidation of the [Kikani Authorised Representative of
advised to revisit the websita 13 {Fifteen)| | international Private Limited ] on [01= May 2023]. el il Ak
PG RO Tl CiE OF Elcc T 21 T Cher The stakeholders of [Kikani International Private Limited ] are hereb (Three names for sach class}
o nobe any changes | Gorriganda issued . . . . " y 14 | (&) Relevant Farms and {2 Web link: htips:/fibbigovindhomeddownioads |
for this tender called upon to submit their claims with proof on or before 31t May 2023 (b) Detaits of autharized (b} Not agplicable
ivisional Railway Manager (Engg) / [insert the date falling thirty days from the liquidation commencement date], representatives are avadable | Physical Address: As mentioned against entry no. |
PR-1 33,@23_& Sambalpur | | to the liquidator at the address mentioned against item No.10. at 10 above |

only. All other creditors may submit the claims with the proof in person,
post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

The financial creditors shall submit their claims with proof by electronic means

Name and signature of liquidator: S KANGAYAN
Date and place:: 02/05/2023 & Chennai

by

alh

Pliace: Charneai
Dala

Medice is hersby given that the Nalional Company Law Trbunal has ordered fhe
commencemsant of a corporate inschency resolution process against the Fipola Retail
{Indea) Prvale Limded on 2nd May 2023

The creditors of Fipola Retail {India) Private Limited are haraby called upon to submit their
clams with groof an oF before 1650 May 2023 o the imernm resolution professional at the
addrass mentioned against entry Mo, 10,

The financial creditors shall submit thelr claims with proof by electronic means anly. All

ar criaditors may submil e claims wilh prood n pesson, by postor by eleclronic means,

Submission of false or misleading proofs of claim shall attract penalties.

Deepa Venkat Ramani
Interim Resofution Professional

L dih May 2023 IBBUIPA-DD2/|P-MOM 180201 7 - 201810267

Transfer of shares to the Investor Education and Protection Fund {IEPF) Account

MOTICE is hereby given to the Members of il and Matural Gas Corporation Limited (ONGC/ the Company)
whose shares are being transferred to the IEPF Account in terms of provisions under Section 124 of the
Companies Act, 2013 read with relevant rules issued thereunder. It may be noted that all the shares in respect of
which dividends have not been paid or claimed for seven consacutive yvears or more shall be transferred to the
IEFF Account. Accordingly, the Company has sent a communication to the Members/beneficial holders
concarnad whosa sharas ara liable 1o be transfarrad to IEPF Authority under the said Rules issued to submit
their claims for unpaid dividend. The communication has been sent at their registered email addresses where
email addrasses are available and at the registered address where emall addresses are not avallable. Brief
particulars of dividend, which would become due for fransferto IEFF account are as under.

Dividend (Year) Date of declaration Last date for clalming Die for transfer of Shares
Dividend to the IEPF Account
2" Interim Dividend (2015-186) 09.03.2016 15.05.2023 After 15.05.2023

The Company has also uploaded on its website, the details of Members whose dividend are lying unclaimed for
seven consecutive years and accordingly shares would become due for transfer fo IEPF Account and said
detailz may be accessed at hitps:/longcindia.com/weblenglinvestorsitransfer-of-shares-to-iepf
Members whose dividends remained unpaid, can write to the Registrar and Share Transfer Agent, Shri J. K.
=ingla, Deputy General Manager, Alankit Assignments Limited, "Alankit House', 4E2 Jhandewalan Extension,
New Delhi-110055, Email; jksingla@alankit.com or Deputy Nodal Officer of the Company: Shri Shashi
Bhushan Singh, E-mail: secretariat@eongc.co.in

Since the dividend amount is requirad to be remitted to the member's bank account, it is requested to furnish a
copy of a cancelled cheque of the account in which dividend amount is to be credited preferably in ISR-1. In
case the cancelled cheque doesn't bear name of member, a seif-attestad copy of passbook or the bank
statement may please be attached.

It may be noted that subsequent to the transfer of shares to IEPF Account, these shares can be claimed along with
dividends from the |EPF Authority, by following the procedures as prescribed in the |IEPF Authority {Accounting,
Audit, Transfar and Refund) Rules, 2016. Details may be accessed at http:/lwww.lepf.gov.in/IEPFA/refund.html

Further, as per SEBI Circulars dated 03.11.2021 and 16.03.2023, Members holding shares in physical mode
are required to submit and/ or update the PAN, KYC details and nomination. The said circulars further provide
that Folios wherein any of the prescribed KYC details are not available on or afler 01.10,2023, the said folios as
shall be frozen. Members in respect of these frozen folios shall be eligible to lodge grievance or avail service
request, payment of dividend etc. only upon updation of PAN, KYC and nomination details in their respective
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i for Oil and Matural Gas Corporation Limited

Sdi-
New Delhi (Rajni Kant)
03.05.2023 Nodal Officer and Company Secretary

Can Fin Homes Limited

Registered Office

No. 29/1, 1st Floor, Sir M N Krishna Rao Road
Near Lalbagh West Gate, Basavanagudi
Bengaluru — 560 004

E-mail: compsec@canfinhomes.com

Tel: 080 48536192, Fax: 08B0 26565746
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Web: www.canfinhomes.com
RF T TRy, O. CIN: L85110KA1987PLCO0BE99

NOTICE OF POSTAL BALLOT

MNOTICE is hereby given to the Members, pursuant to the provisions of Section 110, Section 108 and all
other applicable provisions of the Companies Act, 2013, (the “Act”) [including any statutory
modification(s) or re-enactmentis) thereof, for the time being in force (“as amended”)], read together with
the Companies (Management and Administration) Rules, 2014 (*Management Rules") as amended,
General Circulars bearing No.14/2020 dated April 8, 2020, No.17/2020 dated April 13, 2020, No.03/2022
dated May 05, 2022 and No.11/2022 dated December 28, 2022 issued by the Ministry of Corporate
Affairs ("MCA Circulars”), Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Reguirements) Regulations, 2015 (the “SEBI Listing Regulations”),
Secretarial Standard on General Meetings ("S5-27) issued by the Institute of Company Secretaries of
India and other applicable provisions, including any statutory modification or re-enactment thereof for the
time being in force, to obtain the approval of members of Can Fin Homes Limited (“the Company”) in
respect of the following resolutions setout by way of Postal Ballot only through remote e-Voting process.

Can Fm Hﬂmes Ltd

(Sponsor: CAMNARA BANIK)

1. Appointment of Shri Suresh Srinivasan lyer (DIN-10054487) as Managing Director & Chief Executive
Officer of the Company (Ordinary Resolution).

2. To borrow amounts not exceeding Rs. 42,500 Crore {Special Resolution).

The Company has engaged the services of National Securities Depository Limited ("NSDL") to provide
e-voting facility. The Board of Direclors has appointed Shri K N Magesha Rao, Practising Company
Secretary (Membership No. FCS 3000, CP No.12861), as the Scrutinizer pursuant to Rule 22 of the
Management Rules, for conducting the Postal Ballot through e-voting process in a fair and transparent
manner.

Notice of Postal Ballot ("Notice”) has been sent by the Company on Thursday, May 04, 2023, only through
electronic mode, to those members whose e-mail addresses are registered with the Company/RTA and
the Depositories [NSDL and Central Depository Services (India) Limited (CDSL)] and whose names are
recorded in the Register of Members/Register of Beneficial Owners maintained by the Depositories as on
Friday, Aprl 28, 2023 ("Cut-Off date") and they will be entitled to cast their votes. A person who is not a
member as on the Cut-Off date should treat this Notice for information purposes only. The communication
of agsent/dissent of the members will take place only through remote e-vofing system.

Members who have not updated their e-mail address are requested to register the same with the relevant
Depository Participants if the Members are holding shares in dematerialised mode and to update their
email addresses with the Company's RTA, Canbank Computer Services Limited by e-mail to
naidu@ccesl.co.inifthe Members are holding shares in physical mode.

The voting period commences on Friday, 05/05/2023 at 9:00 a.m. (IST) and ends on Sunday
04/06/2023 at 5:00 p.m. (IST) (both days inclusive). Electronic Voting Event Number (EVEN) of the
Companyis 123881. The e-voting module shall be disabled by NSDL for voting thereafter.

The Notice is also available on the website of the Company at www.canfinhomes.com under "Investors”
page, the website of stock exchanges i.e. BSE Limited and National Stock Exchange of India Limited at
www.bseindia.com and www.nseindia.com, respectively and on the website of the NSDL at
www.evoting.nsdl.com.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for shareholders and
e-voting user manual for shareholders available at the download section of www.evoting.nsdl.com or call
on 022-4886 7000 and 022-2499 7000 or send a request to Ms. Pallavi Mhatre, Senior Manager at
evoting@nsdl.co.in

The Scrutinizer will submit the report to the Chairman or the Company Secretary of the Company, as
authorized, after conclusion of e-voting, within the prescribed time period. The same will also be
displayed on the website of the Company at www.canfinhomes.com , besides being communicated to
the Stock Exchanges viz., BSE Limited, NSE India Limited and Depositories.

For any queries orgrievance on the above matter, please contact the Company's Registrar
& Share Transfer Agents, Mr. B S Naidu, Manager at M/s Canbank Computer Services Lid.,
Tel: +91 80 23469661 or send e-mail to naidu@cesl.co.in orinvestor.relationship@canfinhomes.com

For Can Fin Homes Ltd,
Sdi-
Place : Bengaluru Veena G Kamath
Date : 04/05/2023 DGM & Company Secretary
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LIMTTTL 1 GOTITIT.
NAME CHANGE

|, N.M.Ramashwami, Son of Thiru.
N.Mzrzppa Gounder, bom on 7th May
1961 (District of Birth : Tiruppur)
residing at No.15, 5th Street,
Serangadu South, Dharapuram Road,
Tiruppur-841604, Shall henceforth

be known as M.RAMASWAMY
MM RAMASHWARM
Tiruppur, 29th March 2023

I, Muthuvijaya, wife of Mr.
M Muthuraj, born on 10th May
1980 (native district: Tuticorin),
residing at No.5/240, East
Arasur, Arasur (Po), Sulur Tk,
Coimbatore - 641407, shall
henceforth be known as
M MUTHUVIJAYA
Muthuvijaya
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